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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 527 OF 2008

UNION OF I NDI A & ORS. Appel I ant (s)
VERSUS
KAI LASH NATH CHAUDHARY Respondent ( s)

(Wth prayer for interimrelief and office report )
Dat e: 22/09/2011 Thi s Appeal was called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE D. K. JAIN
HON BLE MR JUSTICE ANIL R DAVE

For Appellant(s)
M. V.K Verma, Adv. (NP)

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The appeal is dismssed for non-prosecution.

[ SUMAN WADHWA] [ KUSUM GULATI ]
COURT MASTER COURT MASTER

Signed order is placed on the file.
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NO 527 OF 2008
UNION OF | NIl DA & CORS. .. APPELLANT( S)
VS.
KAl LASH NATH CHAUDHARY .. RESPONDENT( S)
ORDER

The matter has been called out for hearing.
No one appears for the appellant-Union of India.

The appeal is dismssed for non-prosecution.



(ANIL R DAVE)
New Del hi ,
Sept enber 22, 2011.



